N THE CENTRH;ADMINISTRATIVE TRIBUNAL :

AT HYDERABAD
0.E.NO, (S£R/%
BE’I‘WEEN : }
1, A.Chandrasekhar
2. Lingampallyjsiva Kumar
3. K.,Praveen Kumar
AND
The Local Audit Officer
(Air Force), 0/o The local

Audit Office (Air Force),
Hakimpet, Secunderabad,

1,

The Joint Controller of Defence
Accounts (Air Force), N.5,Building,
2nd Floor, Nagapur, lMaharashra State,

2¢

C.D.A, (A.F.), Controller of Defence
Accounts (Air Force), 107,
Rajpur Road, Dehradun,

The District Employment Officer,

Rangareddy District Employment EXchange,

Srinagar Colony, Panjagutta,
Hyderabad,

Counsel for the Applicants

Lounsel for the Respondents

/

-

CORAM:
HON'BIE SHRI K. .RANGARAJAN :

HON 'BLE SHRI B,.S, JAI PRRAMESHWAR 3

-~ e e —

X As per Hon'ble Shri R.Rangarajan, Member (&dm,) X

.Mr ,K.Nageswara Reddy, learned counsel for the “applicant
and Mr,N.R.,Devraj, learned standing counsel for R-1 to R-3 and

Mr,Phani Raj for Mr,P.NMaveen Ra¢g, for R-

h

MEMBER (PDMN,)

MEMBER (JUDL. )

HYDERABAD BENCH

Date of Order 2 19,11,97

.« Applicants,

- (

.. Respondénts.

.« Mr,K,Nageswara Reddy _

- M-r.NoRoD@VI:aj for R3
.e Mr.E.Naveen Rao for

4,

« o2

R



o ( B.S+UAI PARAMESHWAR X { R, RANGARAJAN )
/ Member (Judl, ) Member (Admn, )
a.nd)

\

G

2. Admit, The applicants are aspirents for the post of -
Group-D (Class IV) under R-1, A n-otification was issued to
R-4 for spansoring candidates, It is stated that the na:ﬁes of o
the applicants were not sponsored by R-4, Hence they submitted

an application. but that was not csonsidered as their names were

Vnot sponsored by the Employment, Exchange., The applicants now i
' prays for consideration of their candidature also for the above
Saidli:x)St relying on the julgement of the Apex Court reported in
1996 (6) Scale 676 (Excise Superintendent, Malkapatnam, I(riShna
District and others Vs, K.,B.N.Visweswara Rao and others), Ue
have disposed of number of eimilar cases, Hence the following

interim order is given -

3. The case of the applicants should also be considered: for
the post of Group-D (@lass IV) along with Employment Exchange
sponsored candidates even if their names are not sponsored by
R-4, provided they are otherwiSe eligible for consideration to
that post and their appliCation;é:E ;eceived at least one week
in advance of Seléctién either wfitten, viva-voce or both, If

the applicants does not qualify the examination then this

application stands dismissed. 1In that event the respordents

should inform the Tribunal through their counsel for confirming
the dismissal of this OA, If the applicants are selected and
comeg within the number to be appointed then _their' result should

not be published until further orders,

e

. / Dated : 19th November, 1997

. (Dictated in Open Court) @@%ﬂ__\
R T < |

m——
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Eh\_ | uEDeeYT in 0A,1568/97

Copy toi=

1. The Lozal Audit Officer, (Air Fores), 0/o The Local
Audit OFFice (Air Force), Hakimpet, Secunderaiad.,

2. The Ooint Controller.of Cefence Accounts (Air Force),
N.S,Building, 2nd Floor, {lagapur, Maharashtra qtate;

3, The C.0.AL(A.F.), Controllgr of Defonce ﬁccounts (Air Force),
: 107, Rajpur Road, Dshradun.

4, The District Employment Officer, RangaredJy DlSLTlht
Employment ;A hange, Srinager Colony, Panjagutta, HydPrabad.

5. Onz copy to WL: K.Nageswara Reddy, Advocate, CAT., Hyd.
‘76: One copy tD,W;: N:ﬁ:Deuaraj; SrfCGEC., for R=1-3, CAT., Hyd e
7. One copy to Mr. D:NaVeeh Rag, Advocate, for A-4, CAT., Hyd.
3. Onz copy to O.R.(4), CAT., Hyd o

S, One duplicat=.
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IN THZ CENTRAL AODMIMISTRATIVE TRIBUNAL ° v
HYDERA 540 '

THT HOL OLE SHRI RLRANGARAZAN : M(A)

A nD
THE HON'BLE 3HRI B.5.JA1 PARATIESHUAR :
M (2)
| o
Dated: 19 ‘“ {th
) ]
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Admitted and Interim Di&ections“
Issued, =

Allowed

Dismissa&d
, Dismisse' as withdrawn

Dismiss=d Yor Default | ,
Ordered/Re dected ' »";‘

. J !
No order as \¢a costs, f
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BEMNCH

AT HYDERABAD
O;Ae NO,. 1568/97 .
DATE OF ORDER : 24.8.98
BETWEEN :
a, Chaudrasékhar X

Limgampally Siva Kumar
K. Praveean Kumar

. Avplicant(s)

AND
1. The Lecal Audit Officer (Air Ferce)
0/0 Lecal Audit Office (Air Ferce)
Hakimpet, Secunderabad 15,
2. 'The J.C.D,A (Air Ferce)
N.S. Bhilding, 2ad Fleer
Nagpur 440 001.
7 Maharashtra
3. C.D.A (A.F)
107, Rajapur Read
Dehradun
4, The Dist., Empleyment Rx Officer
Ramgareddy Dist., Empleyment Exchange
Srimagar Celemy
- Punjagutta
Hyderabad
e Respondents
Counsel for the Applieant ~  shri K. Nageswara Reddy
Counmsel for the Respondents - Shri NeR. Devaraj
Counsel for the State of A,P, =~ Shri P, Naveen Rao
Coram :
The Hon'ble Justice Shri D;l.'Nasir ~. Vice Chairman
The Hon'ble Shri H. Rajendra Prasad = - Member (&)

{Order per Hon'ble Shri.H. Rajendra.Prasad,. Member (A))




(Order per Hon'ble’

Heard Mx/Shri

Shri H. Rajendra Prasad, Member (A))

Reddy

K. Nageswara / for the Applicant(s ),

Shri/®x M N,R, Devaraj

£for the Respondents and Shri

of A.P.

P. Na¥een Rac for the Ztate

The orders passed by this Tribunal today in C.A.

No. 987/96 shall be complied with in this O.A. as well.

a

A copy of the orders passged in Q.A. NO. 987/96
shall be kept on record of this file and also supplied

to the Respondents to facilitate further action.

Rﬂ!"ﬁ"‘r‘r: o W't .

/ gy o R
{(Ha Rajendraﬂ?rasad) . (D.H. Nasir)
Member (A) ‘ Vice Chailmman

DICTATED 1IN OPEN CCOURT

Mﬁw

DF‘LTED H 24.‘8-1998

o»ejs/"'

ar
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0,58.1568/97

To

1. The Local audit Qfficer (Air Force)

2a

0/0 Local audit Yfficef Air Force)

Hakinpet, Secunderabad-15.

The JeCeDeA.{Alr Force)

Nagpur-440001, Maharashtra.

.3‘

4.

5
6o
7.
8.

2.

The C.DeA. (2P}
107, Rajapur Road, Dehradun,

The Dist.Employment Officer

Rangareddy Dist.Employment Exchange,

Srinagar cclony, Punjagutta, Hyder abad.

One copy to Mr.K,Nageswar Reddy, Advocate, CAl.Hyd
One copy to Mr.N ReIevraj, Sr.CGsC. CAT.Hyd.

One copy to HHRP.M.(A) CAT, Hyd,

One copy to Mr,P.Naveen Rao, Spl.Counsel for A.P.CGovt,CAT.Hyd.

One copy to HHRP.M.(A) CAT.Hyd,

10, One copy to DR(A) CAT.Hyd.

11. One spare copy.

pvi




-£hall he declared forthwith, and the

.

The #ollowing cirection is issued:

If the applicant had heen permitted to appear

for the tést/exemination/interview held on 7-9-98,

a or on any
subsequent date, in pursuance of the interim orders passcd by
' ) |

this Tribunal on 34941997, the results of the sald exanination
. . " h

merit-hbased selected
candidate sholl be appointed now, This is in keeping with the
jukgment of HMHon'blé Supreme Court in Excise Supdt. Malakapatnan,
E-P. Vs, K,E.N.?isweshwara Rao and othdrs (1996)(6)
well as Govt.of India,‘EEpt.Qf fersonnel and

R KA 2y Training G.M.No, .14024/2,/96-Estt, (I) dated [18-5.1998,

Krishna Dist,

SCALE 676, as

i
Thus, the OA is di

1s disposed of finally, No costs,
. I

Sd/-x Ix

Eputy Registrar,

CERTIFIED TC BE TRUE COPY -

e

COURT COFYICER
CENTRAL AUMTNISTRATIVE TRT -
HYDERABAL BEICH
HY LERADAD

i})

ok,




STRATIVE IRIBUNAL MY DERAEAD BENCH AT HYDERLSA

"D .ALIC, 987/96.

Date of Orcders 248G,
: N

Betweens

D.Raiu Maidu.

and
1. The Tivisional Railway Managel, i
SE Rly, valtalr Ddvision, .
Visakhapatname. o

2, .The Gencral Manager,
SE Rly, Garden ke ach, CdlCuL_La._ .
|

3. Regionai Buployment Officexr,
Employment EXchange,
Maharanipeta, Vig gkhdpdunam“ . , :

4, Union of India, rep,‘“y
+he Secretary, el 1lbhhaman,

New If‘l hi ° A A ' X .

5, The Railway 3Zoard, Qﬁp.oy its '
Cl—]d,l rmalis .
Railbhavan, dew Delhis ' : .
Respondents.

Counsel for the zpplicants Shri M.,Kesava Rao.

S

ur ..V Malla Reddy, SC for Rlys.

for the Regpondents:

of ReP.L Shri P.lavesn Reao,

Coungel
. Counsel for the State

: VICE-CHATRMAT . |

CORAM3
ISTICE DeH.h ASIP

THE HON'PLE SHRI JUST

THE HON'RELE I“IR . Hl.RAJENDRA PRASAD. 2 I‘J,E“ BER( 20N )
(Order per Hon'ble Shri H.Rajendra prasad siemberdal

rao for the applicant,

Feard Shxi Me.l&sava
and Shri P,Naveen Lao

« shri C,V.Malla f€ddy for the REspondents

for the GOVt of A.t .(.["\ 3}.
bECD recunsidered on the basis OL

the facts contained in the On as well as in the coundter affidev:
! - ’ ' ..2 !

e matter has

"




DVilie

- = e

I CUURT .
. »
COMP ARED BY

CHECIGD BY APPROVED LY

If THE CENTRAL ADMINISTRITIVE TRIBUNEL
IVDERARAD BENCH LT NYIDERAKELD

THE HOW' BLE MR,JUSTICE D,H.NASIR:' .
VICE-~CHAT Rl

AND

THE HOW! BLE ER.II.RAutmDLW P RASADIM( 4D

oarEDs M- § -1998,

OR DT"P "TUDCK

e ]

e p i L AT AT T A W L

Mody Tadie/ColialiOn

0uiioe | 1S g’\q 7
T.E&..NO. ) ) ,‘Ti ! ' )
Admitted and Interim directions
issued. '

LZllowed,

Disposed of with directions
o~

s ' o —

I sl sseda

Dismissed as withdrawn.

Dismissed for Default.’

' Ordered/Rejected. !

No qrder aé Lo costse
| ;
s walio

e

l:umml Admimslraﬁw Ixihml .
e | DESPATCH. |

21 SEP W @
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e
HYDERABAD BENCH



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:; HYDERABAD BENCH

M, A, No. '\6“10 of 1997
in
0.A.5r,No, 377 2 _of 1997
Between:

1, A.Chandrasekhar
S/c A,Venkateswarlu
Age 21 years, OBC caste,
Plot No.6, Chandragiri Colony,
Trimulghery,
Rapngareddy district

2, Lingampally Siva Kumar
S/p L,Mallaiash
Age 28 years, SC caste,
1-31-34, Indirapagar Colony,
Near Kanajiguda,
Tirumalghery.500 015
Rangareddy district

3, K,Praveen Kumar
S/0 K,Vittal,
Age 19 years, OBC
B-134, Vanasthalipuram-500 661
Rangareddy district eses Applicants

anad

i, The Local Audit Officer (Air Force)
0/0 the Local Audit Office (Air Force)
Hakimpet,

Secunderabad-15

2, The Joint Controller of Defence Accounts (Air Force)
N,S,Building, 2nd floor,
Nagpur-440 001,
Maharashtra State

3. CID.A. (A'F.)
Controller of Dafence accounts (Air Force)
Kygx¥® 107, Rajapur Road, '
Dehradun '

4, The District Employment Officer,
Rangareddy district Employment Exchange,
Srinagar, Punjagutta,
Hyderabad
esso R&Spondents

APPLICAT ION/PETITION FILED TC PERMIT TC FILE ONE O,A, ON

BEHALF QF OTHER APPLICANTS U/Rule 4(5) (a) OF CENTRAL

ADMINISTRATIVE TRIBUNAL (PROCEDURE) RULES 1987,

FACTS OF THE CASE; Kindly read the para 6 of the main 0,4,

as part and partial of this M.A., The respondants 1 to 3

....2




Xhe xazawRigx notified the vacancies of Group D (Class-IV)
posts to thesEmployment Exchange (4th respondent) with a view
to fill up thé said posts without following the Supreme Court
judgement reported in 1996 (6) Scale, 676, All the applicants
are-eligible to hold the said posts, which posts are in the
ist respondgnt's office to be appointed in that office, Aall

the applicants seeking a direction to the respondents to allow

them to written test and interview to the above said posts anq
all the applicants belong to one district, All the applicants
are unemployees and they have no income, As per U/R 4(5) (a)
of the CAT rules single 0.3, and single court fee of Rs,50/-
is payable and the Hon'ble Bangalore CAT bench also decided
the issue and reported in 1989 (2)SLJ 59, The cause of action
is the same as they notified these to the Rangareddy district

employment exchange and the applicants are seeking same posts

and nature of relief is same and they have got a common interest

in the matter and mainly to implement the Supreme Court judgemy
Hence single court fee and single 0,2, is maintainable as per

the Administrative Tribunal act 1985 and CaT rules,

RELIEF SQUGHT:

‘It is therefore prayed that the Hon'ble Tribunal may be
pleased to permit the applicants to file one O,A, (this b.A.)
and also to permit them to pay single set of coj}t'fee of Rs, 34
on behalf of the other applicants and kindly direct the office
to pumber the 0,A, and post the 0. a, before the Hon'ble Court
for admission anc¢ disposa of this C,A. and pass such other

order or orders as this Hon'ble Tribunal may deem f£it and

proper in the circumstances of the case,

VERIFICATION

I, A.,Chandrasekhar s/o0 A,Venkateswarlu, the first

applicant in this ¢,.A. and M,A. do hereby verify and state

0e.e3

nt,




P

CENTRAL ADMINISTRATIVE TRIBUNAL ATe
' HY DERABAD ,
] >-\‘j
M,A,No, | of 1997
1 -
inp
U 0.A.Sr.No, | of 1997
|

M, A, Filed U/R 4(5) (a) C,A.T.
Rules 1987,

Filed by:
‘Mz K, NAGESWARA REDDY; . -

. L I
Counsel for the applicants

f
h
N I‘ ;
%gli;k \ \jdﬁyk




on my behalf and on behalf of the other appglicants on

: PO ./-f
‘authorisation to do so, state that the “facts stated above
are true to our krowledge and on advise of of our counsel

Lo L !
and we have not supressed any materisl facts herein,

| @N A. (/l/\!amcéva Selbo
Counsel for thé& applicants - Sigmature of the 1st applicant
' |

Dated; 18-11-1937

To

The Registrar,
Central Administrative Tribunsl,
Hyderabad
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